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Text Books in Hindi and Regional
Languages

(Shri Rameshwar Tantia:
Shri Sham Lal Saraf:
*llo.l Shri Basumatari:
| Shri A. K. Gopalan:
{ Shri P, Kunhan:

Will the Minister of Education be
pleased to state:

(a) the response shown by Univer-
sities to Government's proposal  of
preparing Text and other reference
books in Hindi and other Indian
Languages;

(b) what is going to be the per-
centage quantum of the central assis-
tance to the scheme; and

(c) how long it will take before
the scheme is finally implemented?

The Minister of Education (Dr.
K. L. Shrimali): (a) A statement is
laid on the Table of the House.
[See Appendix I, annexure No. 20].

(b) (i) Cent per cent financial as-
sistance for the books allotted by the
Government of India.

(ii) 50 per cent of financial assistance
for the books selected by the univer-
sities for local use and approved by
the Government of India.

(c) It is already being implement-
ed and the translation work allotted
to the Universities is going ahead. The
work is of a continuing nature,

NOVEMBER 10, 1962

Written Answers 558
W e

* 22 L. =Y A NI : T Faver HA
QY W, L85 F qIATHT T FEAT

LY F I F FHY | g IA9 FT T
4

(F) ww=FTd Fa=nfat aun faa-
Tt %7 5t dem S e ¥ @@ @
A T q@ Hy@ A" Far Wi gs
§; x

(&) R T & ey syl 7 oF
AT AW F TAE H g qE HIHATET
faeit & 7

favert st (T10 WO AT AW ):
() ¥ a&@FR & FE=I(El
FIT UF TG & g S A AW qrey
AT F q=Al & ford 2w & fafram §
TR AT FT AGAT WG G &
famrs € 1

(@) w*g a<F #1 99€d I|q
# Tt STl W oFeTar A1 F A
Furfae FfeeTe g TRy &

Madras High Court Decision regarding
LLC. Claim

( Shri Pottekkatt:
114, J Shri Sham Lal Saraf:
" ) Shri Rameshwar Tantia:
| Shri Himatsingka:

Will the Minister of Finance be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a recent
decision of the Madras High Court
which criticise® the Life Insurance
Corporation for allowing a claim to
be barred by limitation; and

(b) if so, what steps Government
propose to take to minimise the de-
lays caused in settling the claims?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.
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(b) No action is called for on the
part of Government. The Corporation
is aware of its duty to pay as early
as possible the just dues of policy-
holders. While in cases of early
death claims enquiries have to be
made before paying the claim amount,
the Corporation does its best to con-
duct investigations as expeditiously
as possible.

National Defence Fund

Shri P, C. Borooah:
Shri Omkar Singh:
Shri Balmiki:
*115. { Shri Raghunath Singh:
| Shri Berwa Kotah:
| Shri Prakash Vir Shastri:
{ Shri Sivamurthi Swamy:

Will the Minister of Finamce be
pleased to state:

(a) whether Government have set
up a National Defence Fund to pro-
vide an opportunity to the people to
make voluntary contributions in
money, gold and gold ornaments; and

(b) it so, what has been the nublic
response thereto?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) Complete details of the contri-
butions received throughout the coun-
try are not yet available. Up to the
evening of 8th November 1962 a sum
of Rs. 161 lakhs was credited to the
central account of the Fund with the
Reserve Bank of India, New Delhi.
In addition, contributions in gold and
gold ornaments weighing 44,800 grams
or 3,800 tolas approximately have so
far been advised.

Petroleum Products from USSR

*117. Shri P. C. Borooah: Will the
Minister of Mines ang Fuel be pleas-
ed to state:

(a) whether it is a fact that the
Soviet Union has asked for an increase
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in the freight rates for petroleum pro-
ducts shipped to India;

(b) if so, what is the extent ot
increase demanded; and

(c) what is Government’s decision
in the matter?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) No Sir.

(b) and (c). Do not arise.

National Integration

*118. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the committee of Zonal
Councils on national integration has
prepared its report;

(b) it so, what are its main recom-
mendations;

(¢) whether they have been con-
sidered by Government; and

(d) it so, the steps taken or pro-
posed to be taken to implement
them?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) The Com-
mittee of Zonal Councils for National
Integration was constituted by the
Chief Ministers’ Conference held in
August 1961 to “keep in touch with
the working of the various safeguards
for linguistic minorities and the pro-
motion of national integration”. The
main purpose of the Committee is to
review from time to time the imple-
mentation of the various policv deci-
sions taken at all-India level on safe-
guards for linguistic minorities and
the promotion of national integration.
As such the Committee is not expect-
ed to prepare or submit any' report
to Government.

(b) and (c). Do not arise.

(d) The Committee has met twice
so far and the minutes of the meetings
have been sent to the State Governe
ment for taking appropriate action.





